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Mr. S peaker: Order, order. 

An Hon. Member rose-
Mr. Speaker: Let us be serious Jver 

the point. There is no use in giving 
ln!ormation. 

An l lon. Meuiber TOS<.'-

Mr. Speaker: Order, order. No infor­
mation is required by me. I have al­
ready decided. The subject tor dis­

<.'Usslon i.s Rehabilitation and the hon. 
Minister is going to reply. Order, 
order, will the hon. Member resume 
his seat.? 

~ q)o ~~o mfltr• :! ;:;r) mlT 
~ ~ if •fiff ~· '3"f ~ ifT~ ~ ~ 

Rlil l'f!H ~ ? 
fShrl P . N. RajabhoJ: What has been 

dedded about those of the hon. Mem­
bers who do not belong to any particu­
lar group?] 

Mr. Speaker : Order,• order. I was 
saying that we are still in the process 
of formation of gi;oups. I got intima­
tion some days ago that so and so has 
changed from this group 'o that group, 
that there is an additio:' of so many 
Members to so and so gr\ IP and there 
a re mergers also. Ttie ... tuation is a 
ftuid one and a changing one and, 
therefore, I have said that, tor the 
time being, substantia)ly, this is the 
a llotment. Let us see how these loyal­
ties and changes ·develop and ultimate- v 
ly by the very p rocess of accommoda­
tion, Members may acquire the rl1ht 
to a par ticular seat l!l a group SI> far 
as that eroup is concerned. It is not 
the concern of the Chair and let ther e 
be no discussion on the point. 

. ...t' 
Shri A . P . Ja in: I have been listen­

ing wit!h all earnestness and attention 
to the speeches that have been made 
yesterday and today in reeard to re­
habilitation. Too many things have 
been said and, durine the time allotted 
to me, it may not be possible for me 
to cover the entire subject. Never­
theless, I want to assure hon. Mem­
bers that if I fail to reply any point 
here it should not be taken to mean 
that I do JlOt propose to give attention 
to it. I shall look into all the sunes­
tions that. have been made on the floor 
of the House and try to accommodate 
as many of them as possible. 

Much of what has been said in regard 
to rehabilitation as such has been pro­
voked by my broadcast speech and by 
,another report p1.1bllshed by my Minis­
try I t has been said by more than 
one hon. Member that I have laid claim 
that the entire p roblem of the West 

Pakistan refuirees ·has been solved ·and 
that the problem of East Beneal refu­
gees has been very nearly solved. : 
have my own views about the achieve­
ments and the shortcominl[s of t his 
Ministry. Every now and then when 
Questions have bt>en asked in this 
House. I have stated facts and what 1 
have done in the course of my broad. 
cast speech and in the report is a bare 
statement of tacts. I dare say tha 1 
both my speech and the report are re­
markable for their objectivity. I have 
purposefully refrained from drawing 
any conclusions or giving my opinions. 

I sholl refer to a part of my broad­
cast. I posed the problem, somewhat 
to this effect: "How far has the Gov­
ernm~mt succeeded in arhievini: its 
objective. namely. rehabilitation". 
Then I say: "I shoulrt Jet the fa cts tell 
their own tale". All I.hat I bave done 
in this broadcast is to eive bare·-!.acts. 
I challenge an.v hon. member of this 
House to question even a single figure 
that I have given here. The ftgures 
given here a re correct~very one ot 
them to the last digit. 

Shri Mer bnad Saha: On a point of 
01 der, Sir. You have given the mum­
ber of refugees as 26 Jakhs. T want 
you to eicplain how you have a rr ived 
at that figure. 

Mr. Spe&ker: Order, order. The 
hon. Member must address the Chair. 
What Is the point of or der? 

8brl Merhaad Saba: You have tn~en 
the Hindu population of East Bengal. 

Mr. SlinJter: What is the point of 
order? 

Shrt Mecbnad S&ha: My point 
of order is about the figure given for 
the number of East Bengal refugees. 
I was going to discuS6 this matter· In 
detail. It was 117 lakhs in l!J4 l. 
That is taken .. . .. 

Mr. Speaker : Order, order. Will 
the hon. Member kindly· resume his 
seat? I Any point of order must refer 
to the procedure and not to the subs­
tantive argument that he Is putting 
forth. At the end of the speech. 
it he so likes, he can ask for 
certain ln!ormatlon, without trying: to 
make a speech in support of his own 
view. Otherwise, under the guise of 
a point of order. anybody can stand 
and interpose an argument. Thai ls 
not the proper procedure.; 

Shrl R. K. Chaudbury: On a po!Jit 
of order. Sir . It has been the practice 
of this Hou&e, and It la the practice 
of all parliamentary Institutions. to 
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